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(b)  whether it is a fact that large num­
ber of families wore evicted in this, if bo, 
what is the policy of the overnment in 
this regard

(cj whether overnment propose to 
consider such cases for regularising on the 
similar pattern of elhi

(d) if so, details thereof and

(e) if not, reasons thereof’

TOE  MINISTER OF STATE IN 
THE MINISTR OF HOME AFFAIRS 
AN IN THE MINISTR OF LAW, 
JUSTICE AN COMPAN AFFAIRS 
(SHRI 8. . PATIL) : (a) to (c) : The 
Andaman and Nicobar  Administration 
have reported that about 3325 acre* of 
revenue land in five Tahsils, vi., Port 
Blair, Ferrargunj, Rangat,  Mayabunder 
and iglipur in Andaman Islands are 
under unauthot isrd encroachment. Af>out 
735 acres of encroachments pertain to a 
period prior to 1961 and about 250o 
acres pertain to a later period.  In addi­
tion, about 2850 a am of forest land in 
iglipur,  Mayabunder,  Rangat, Fnr- 
r*rgunj and Tushanabad Tahiils are also 
under unauthorised encroachment.

2. Action agatnst those responsible for 
such encroachments is taken by  the 
Andaman and Nicobar  Administration 
under the provisions of the Andaman and 
Nicobar Islands l̂and Revenue and l̂and 
Reforms Regulation, 1966 where revenue 
land is concerned and under the pro­
visions of the Indian Forest Act 1927 if 
forest land is involved. A number of evic­
tions have been carried out by the Ad­
ministration in pursuance of these pro­
visions.

3. A decision has been taken that en­
croachment madr ptior to 1961 may be 
regularised by re-allotment of land and 
the Andaman and Nicobar Administra­
tion are taking necessary action in this 
regard.  There is no proposal to regularise 
the encroachments in Andaman and Nico­
bar Islands on the lines of those regularis­
ed in elhi as the condition in the two 
territories are not comparable.

Uaaatbojrised  Encroachment  by
Weaker Section* in Andaman and 

Nicobar lelanda

10274.   SHRI   MANORANJ  AN 
BHAKTA i Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether overnment is aware of 
about unauthorised  encrochments by 
poor and weaker sections of people in the 
Union Territory of Andaman and Nicobar 
Islands if so, what is the total number 
of such encorachment colonies, Tehsil- 
wi*e and since when

Foreign Colhbonltott proposal* re­
ceived and approved daring 977 and 

*97*

10375- SHRI S.R. RE  s

SHRI  ANANATH 
HAN:

PRA-

Will the Minister of IN USTR be 
pleased to state:

(a) the number of foreign collabora­
tion proposals received by overnment 
during me years 1977 and 1978 and tuuo* 
ber h approvals issued
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(U) the  number  of cases in  which 
foreign equity participation  has been 
psrmitted and amount of investment and

(c)  th* niimVr of approvals in which 
e*p3rt obligation ha brn imposed and 
th au-ab̂r and names of proposals which 
mre mure than sixty per cent export orien­
ted

THE MINISTER  OF STATE  IN 

THE MINISTR  OF  IN USTR 

(SHRI JA AMBI PRASA A AV) 

(a) to (c) : The number of foreign colla­

boration applications received and ap­

provals etc. issued during 1977  1978 

is given as under—

E 4*  Mo. or appli­
ed >n* re­
ceived.

Mi. orapp*  Nj. ofcaê   Ancnuntofln-
1 jils ivm.il  involving fin in-  vestment (Rs.

cial participa-   in lakhs) 
tion

No. or cases in 
in  which Ex­
port obligation 
jmpo-ed

*977

*978

427

49

ab7

307

37

44

400

940

67

43

A in lie.*ting number and   names  of  the  foreign  collat watitn  ap-
pr*ilj UiMnjf mire ihm 6> expnri   obligations is enclosed.

Statement

SI.
No

Name of the Indan party Item of manufacture

1 2 3

1. Shri V. Burram.N*w elhi. Assorted hair cosmetics

a. S 1 i  * Bn aiji Sn H P B itn igtr, N w 
elhi

Precast element Uniblock  Kitchens 
 Prefabricated Bath rooms.

Mi. *h iNK.’ miju iwi v B >nbay igital Watches.

4* Mr* Shviti Nath, Bombay Sports Cat uts for Tennis, Souash 
and Badminton Rackets and  other 
Sports.

S Sh-i P.J. Vtfrenker, Pauaji, oa Electronic Wrist Watch Calculators.

. Ms. Premier Mill* ( BB) Ltd., Bombay.  b (VU)  Meters in Santa  Cru 
Electronics Export Processing one.

7* Mff LbertyerEntprise. Karnal. Leather Footwear Uppers.

tL Shi m Vijay im Varaian, Bombay Aromatic  Chemicals  Industrial 
Perfumes and products thereof.

9* Musrs Snail Spinner* M  To>U Ltd., Bombay. Pliers. Nipper and other hand tools.

to. Ms. Wimco Limited, Bombay. Processed meat and meat product*

it. Mers. The Brihan Maharashtra, Sugar Syndi­
cate Ltd., Poona.

Brandy.

Vfc Mfe. Puniab State Industrial v. Corpora­
tion Ltd., Chandigarh.

Safetv Shoes Mocossin ShoesCivilian 
Show and other items of leather 
footwears.

Ms. ftirlotkir OH *igin  Ltd., Poona. SEMT Pielstick engines in the range 
of goo h.p. to 3550 h,p.

14* Rtnanth Brpr->rt* P*t. Lr4. Nsw slht. Leather Footwear Uppers,
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15.   Ms. International Instruments Pvt. Ltd., Banga-  Ticket  issuing instrument.
lore.

16.  Ms. B.V. Raynam (Ms. Andhra Electronics  Quarts Crystals fc other  assemblies
Pvt. Ltd., Hyderabad).

17.  Ms. Engeer Enterprises, Calcutta. Extruded Conduit Looknats*

18.  Miss Kama Bhavanani, Bombay-400006.  eep-Sea   Fishing,  Processing  of
marine products and frog-legs*

19.  Ms. Hanuman  Cottonseed  products  Pvt.  Cocoa Butter Equivalent.
Ltd., Bombay.

so. Ms. Aruna Footwear Enterprises Pvt. Ltd.,  Leather Footwear
Co S.C. Seth  Co. Pvt. Ltd., Bombay.

21.  Cdr. S.. Sinha, Indian Navy (Retd.) New elhi.  Printed Circuit Boards Electronics
Assemblies.

29.  Ms. Ballamy Marine Exports Pvt. Ltd., Madras   Processed Marine Products.

23.  Shri K. Ameenur Rahman, Madras-600003.   Leather footwear

94.  Shri  A.V.  Palamswamy,  United  States  of  rooved  Pipe Couplings,   rooved
Amcrica. Pipe Fittings  Weld on Type

Branchlets

85.  Shri C.V  Rm Alagappa   Chettiar, Madras. TV Receive*.
600 085.

26.   Shri amodar Ratha,Bombay-400050*  Pollster  Capacitors,   Polystyrene
Capacitors   Metallised Capaci­
tors.

27.  Ms. ANCA Leathers Pvt. Ltd., Bombay.   Leather oods.

38.  Shri K. Naravana Bhat, Bangalore. Leather Jackets.

29.  Ms. Luminous Leather  fabric Products Pvt.  Fashion Articles made of  leather ft
Ltd.. New elhi fabrics including handbags, Wallets,

Shoes Shoe uppers etc.

30  Ms Tent Cap Electronics, Hyderabad-600004*  Tantalum ipped Capacitors.

31.  Ms. Britannia Bicuit Co. Ltd., Bombay.   Leather Footwear.

32*  Ms. Shanbagaxn Farms Pvt. Ltd., Madurai.   Jamine Concrete

33.   Ms. An and Canning Industries Pvt. Ltd., Bom- Processing of mariae product.
bay.

34.  Shri S.P. Sun, New elhi. Mens, suits and sportseoats.

Paucity of Tabes for -Ray Unit* 10th  April,  1979 under  the  caption
Paucity of tubes for -Ray unitr*

10276. SHRI  VIJA AKUMAR  N. .....   .  .  .  r
PATIL* (b) if so, what is the reaction of overn­

ment to the various observations of seiiout 
CH. HARI RAM MAKKASAR   nature made therein and

O ARA: (c) facts of the matter—action taken
....  . proposed in the matter 
Will the  Minister  of IN USTR *  y

be pleased to state: THE MINISTER OF STATE IN THE
(a)   whether attention of overnment   MINISTR  OF IN USTR  (SHRI
has been drawn to the news report appear-   JA AMBI  PRASA A AV): (a) to
ing in the Hindustan Times dated the   (c) The subject matter given ifi the new*




